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SHRI N. K. SANGHI : I iatroduce The House is aware thai on the s~
the Bill. cussion of the Motion moved by Shri
Mathotra, it was agreed put to the House
and agreed that the discusston might be
OONS’HTUTI(;;I: I(‘AMENDMENT) adjourned—till what time was aot said,
L L

(Amendment of article 368)

SHRI MADHU DANDAVATE (Raja-
pur) : I beg to move for leave to introduce
8 gm further to amend the Constitution of
India.

MR. DEPUTY-SPEAKER :
tion is :
“That leave be granted to introduce a

Bill further to amend the Constitution
of India.”

The motion was adopted,

The gues-

SHRI MADHU DANDAVATE: 1
introduce the Bill.
18.12 hrs.

MOTION RE: CONDUCT OF MEM-
BERS DURING PRESIDENT'S
ADDRESS—Contd.

MR. DEPUTY-SPEAKER : We take
up further discussion of the Resolution
moved by Shri...

SHRI S. M. BANERJEE (Kanpur) :
The Speaker has already given a ruling to
postpone it to the next session.

SOME HON. MEMBER : No, no.

AN HON. MEMBERS :
ruled out of order.

It should be

SHRI A. K. GOPALAN (Pslghat) : 1s
it the same Motion which was brought a
few minutes ago ? 1 want to say something
sbout the procedure first.

MR. DEPUTY-SPEAKER : You do
not know what Tam going to say. Whats
ever | do will be with the pleasure of the
whole House. The House is Supreme ; it
can agree to suspend the rules. { will be
guided by thas,

st gt Wit wgTr (AT) ¢ W
a% |

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TRANSPORT (SHRI RAJ BAKADUR):
I asked for 10 minutes. It was adjourned
for 10 minutes.

MR. DEPUTY-SPEAKER : The record
would show that. As far as 1 remember,
the decision was to adjourn the discussion—
till what time, that was not said.

SHRI RA) BAHADUR: For 10
minutes.
MR. DEPUTY-SPEAKER : 1 am told

by Secretary that the Speaker said it is
adjourned either until sometime today or
to the next session. What is supposed to
be an agreed amendment has been brought
to my notice, With the permission of the
House, I will read it out.

SHRI INDRAIJIT GUPTA (Alipore) :
First it should be decided whether this

matter should be taken up or not. Then
only you can read it out.
MBR. DEPUTY-SPEAKER : A sugges-

tion is made that we can resume the dis-
cussion which was adjourned some time ago.

SARI SHYAMNANDAN MISHRA
(Beguserai) : Ignoring the non-official
business ?

MR. DEPUTY-SPEAKER : That is

for the House to decide.

SHRI JYOTIRMOY BOSU (Dismond
Harbour) : Under what rule ?

MR. DEPUTY-SPEAKER : 1 sald at
the beginning that the House is supreme,
You agk me under what rule. I am not
immediately able to lay my hands on the
rule, but evea if thore sre rules that stand
in the way, it has often happened that we
have suspended those rules,
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